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Appeal No. E/2642/2005-2643/2005 - EX[DB] Date 25/07/2011

Assistant Registrar
C.E.S.T.A.T, New Delhi

To:

M/S RAVINDRA & CO.

RAILWAY ROAD KAIMGANJ DISTT. FARRUKHABAD
U.p

207502

M/S RAVINDRA & CO. Appellant
Vs
C.C.E.LUKNOW Respondent

| am directed to transmit herewith a certified copy of Final order No.631-632/ 2011 EX[DB]j dated 22-7-1/

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
2N

Assistant Registrar

(Excise Appeal Branch)
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C.C.E.LUKNOW
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CUSTOMS EXCISE & SERVICE TAX
APPELLATE TRIBUNAL,

West Block No.2, R.K.Puram, New Delhi
COURT-1
Date of hearing/decision:20.07 .2011
Central Excise Appeal No0.2642, 2643 of 2005
Arising out of the order in appeal No.311 & 312-CE/2005 dated
31.5.2005 passed by the Commissioner(Appeals) ,Central Excise,
Lucknow.

For Approval and Signature:

Hon’ble Dr. Chittaranjan Satapathy, Technical Member
Hon’ble Shri M.V. Ravindran, Judicial Member

1 | Whether Press Reporter may be allowed to see the
Order for publication as per Rule 26 of the CESTAT Y
(Procedure) Rules, 19827

2 | Whether it should be released under Rule 26 of
CESTAT (Procedure) Rules, 1982 for publication in 1o
any authoritative report or not?

3 | Whether their Lordships wish to see the fair copy of | Seen
the Order?

4 | Whether Order is to be circulated to the Yes
Departmental authorities?

M/s Ravindra & Co . Appellants
Vs.

C.C.E., Lucknow Respondent
Appearance:

None for the appellants
Shri S.R. Meena, Authorized Departmental Representative (DR) for
the Revenue

Coram: Hon’ble Dr. Chittaranjan Satapathy, Technical Member
Hon’ble Shri M.V. Ravindran, Judicial Member

{1541 Oral Order No. 63)—£32)207)~Ex

Per Dr. C. Satapathy:
No one is present on behalf of the appellantydespite

notice. There is also no adjournment request. As such, it appears that




the appellants are not interested in pursuing their appeals.

Accordingly, the appeals are dismissed for non-prosecution.

(Dr. C. Satapathy)
Technical Member

(M.V. Ravindran)
Judicial Member
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